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URIGINAL APPLICATION NO. C,BL /L(Qf'\)

....‘g/ea.-. /7’.‘7..&...&‘\...........Appllcant.'

versus

Union of India & OIS « o o o« o ¢ o s o @ Respondents.

For the (\ESpondentSo ’ﬁ?‘ 5 /e o/pt ° c"oo

A - 04/ RS
ot e o e e
@ ,",: _ NOTES OF, THE RETISINE _ _ b DATE. L _ ___ ORDER __ __ e
I ?hm ?ppb“'nw it 17 form D '
; DR R YN - f
g"‘:‘“ ST g 14.12.0D present: The Hon'ble Mr D.N.Chow-
Chtica 7. o e , ¢ e Ch = 4 .
N~ T i : . dhury, Vice-t“hairman
for me s . o 3 E . ' The Hon'ble Mr M.P.Singh,
or > ?3¢ . t Administrative Member.
PG5 . ) '
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One more familiar issue relatings

\yfbvﬁﬁwv 33»§Vﬁ? to transfer and post1ng~o£ The
: ¥ Aesistrer J @ppllCant whe is now worklng as UnC
: in Kendriya Vidyalaya, Maligaon unde-
T g\f%rydELJvilcpﬂﬂ i ' ﬁhe respondents has been transferreds
' ] :
et e A PN _ %o Nirjuli at Arunachal Pradesh. The
N b e : : licant has raised numerous groun-
. .C?*VV”J : qpp g
A _ . ds challenging the transfer order.
Ctepon £ Lonv ey b Gne such grounds is relating to his

: right to be considered for posting
_ t ﬁnder the scheme of posting husband
' - (étzz;/ : ~ and wife at the same station. Mr S.
) t éarma,learned counsel appearing for
> : the applicant referred to the Office
| Memorandum No.28034/7/86-Estt (A)
: dated 3.4.86, whlch is subsequently
- dmended in 12th June,1997. Also
heard Br B.P.Todi, learned counsel

fcr KVS. ‘
Since the matter relates to the

G maw - -

-area of administratiocn, we are of
the view that ends of justice will

be met if a direction is issued to
the agpplicant to make an apprOpriate-
representation befcre the concerned

aut t
Zaﬁ'ji"a%ing his grievances within a

. : week from today. If such represen-



pg

O.A. 432/2000 - -~ S

14.12.00 =-tation is made, ‘the respondents éhall

consider the same as per the déparkmental

. . . O ¥ LA S inh
guidelines and pass necessary orders

thereon, as expeditiouslyL§§7§ossib;e,» o
Tiil the aforementioned exercise is .
compdeted, the:rimpugned order of transfer .
dated 4.12.2000 pertaining tc the applicant
transferring him from Maligaon to Nirguli

shall remain suepended suspended.

with the above direction the applica-
tion is disposed of. There shall however,
be no order as to costs. -

/ .o

"Mehber(A) Vice-Chairman
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e . Hespondents

DETAILE OF APPLICATION

L. EARTICULARS _OF THE _ ORDER
APPLICATION 1S MADE -

BT THE

i
-
l24]

The present application is gdirected sgainst

arder  of transfer of the Applicant as ordered Dy the

‘4\
Gone
gkﬂvocQﬁ;

[3/12 Jo oo
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dated 4,120 fhnnesure~ riransferring the Applicant

from Suwabiati ko Nirduld {(Arunachal Pradesb)

P JURISDICTION QF THE TRIEL

The fAoplicant declares
the application  ds within the Jurdsdiction  of  ihis

Hon bhile Tribunsl.

The Applicant frrbher declares that fthe

L]
application filed within the limitabtion pericod

w
X
e |

3
=
pd
¥
-

seribed  under  Section 210 ot the Sdministrative

4, FALRTE OF THE UASE

the Applicant ds a civizen of India  snd &%

he iz entitied to all the rights and privileges

urder the Constitution of India.

4,3 That the Applicar i agurieved by the  dlmpugned

crder  dated 4.12.88 by which he has heen  transferred

From Guwabati bto Mirjuldl Branschal Bpacdeshy . The said

susd by the  respondents  wibhout

prioe to the iszsuance

mention here that the applicant prior

the aforesaie order of  transfer  dated

4,108 the  applicant  was constrained  bto move the
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Hon'ble Suwshati High Court by way of filing Cjvil Rule
Mo.  4819/97in respect of his prbmmtimn to the post of
UDEC fron LDC. The Mon'ble High Court was please to
disposed of the case with a direction to consider the
case of the applicant for promotion to the post of UDC
within a period of 4 weeks vide its order dated
28.8.97. Pursuant to the said order of the Hon'ble High
Court, the respondents have issued anvoréev via@ M
Fod=20(0) /R6-FVE/E L IV/VGL. T dated 27.16.97  promobing
the applicant to the post of UDC. In the mean fime_ the
applicant made a representation to the respondent No 4
with a prayer not to disturb his present place of
posting highlighting his difficulties irncluding ;he
ﬁerv;ae af his wife as well as the academic session of
his  son. Bub igrnoring the aforesaid factual position

the respondents have issued  the aforesaid  impugned

order dated 4.12.808. The sazid order of transfer is vyet

to  he formally served on the applicant .The applicant
immediately having come to know about the said order
dated 4. 13 . 28340 made a representation to the
respondents praving for modification of thé said order
of transfer. But the same is yebt to disposed of by the

respondents.

This is the crux of the matter for which the
plicant has come under the protective hands of  this

Hom'ble Tribunal seeking appropriate relief.

4.3 That the applicant is presently working as an  UDC
unicler the respondents. He being aggrieved by the action

of  the respondents for non-consideration of his case
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the Hon'ble by Toe dush and order dated

memar
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£ copy - of the said Judgement  and order  dated

ok anmexed  erewibth ang marbes BE
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ANMEXURE-1 .

4.4, That the spplicant pursuant  to

cven 1y e
L S S

Judgement and order dated DRSS

Cosard

High et bo

proamobted the applic

arder vide No Fo4-2003)/%&~

its

LDE vide

SELIELTT and he

sume duty oan

tday as the b fop

applicant

the Hom hle

omebicn he

was that on or W

posted oul Guwahati and for that

promsation at the first

msroamationgl (i, DG within

pert

toy mention here that in the rcivil

applicant pointed oub the fact about the sservice of hep

wife ywho  ds an emplovee of the Fragivotish Gazolian

Hank, Dharsz Growahati and Court was

ATy

the Mon‘ble kFigh

please  to the matter o

corsidering the

ot the applicent in the vacant post as

peinted

2l by




the applicant. The respondents considering the case of
the petitioner adjusted him in the Hendriva Yidyalaya

Maligawon, Guwahati , as UDL.

o A copy of the joining report dated 27.18.97 is

annesed Rere with and marked sz ANNEXURE-Z.

4.5  That pursuant to the aforesaid order of promeotion

; Tahed 27.19.97,the ﬁpp‘lt‘nt took charge of the post
‘Wm,agg!n'f c .
iqmvahma*'bua@ UDE  Fendriya vidyalayva,Maligaon, Guwahati. In the

Gestral AW
. / q} yﬂﬁ/“ﬁﬂ mea f time the applicant made severzl representations

L*'lng therein the service af his wife and his 8 yvears
}"k?f Favc
Guwanatl 3o hcﬂd son who ds studying &t class-~2 and with & praver,
i e
riot to transfer him out side Guwahati. .
Cmﬁieé of the reprecentations dated 6.12.99  and
ﬁ 2. 12.99  are  annexed herewith and marked as
; v ANNEXURE-3 & 4 respectively.
4.4 That the apmlicamiﬁ gpart  from the ahove
representations made verbal requests to the authority
concerned about his difficulties with a prayver not  to
| diﬁturb. hig servics h; way of transfer on the ground
3! that his wite is an employees of Pragiyotish Saolian
Bank, Dharapur Branch, Guwahati. On the other hand the
cnly sont of the applicant is about 8 years old. In this
connaction mention may be made of the recommendation of
P ath Central Pay Commission wherein 4t has Deer

categorically stated about the posting of husband  and

wife in & same station using the expression “shasll®.

The Applicant craves leave of this Homn'isle
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4.9 That the Applicant highlighting his grievances made

semtation on 11.12

il

for

canceillation/m

Aocopy of the represent

annesed herewith and ma

4,18 That the Applicant b

SEE . to the Concerned
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olification of  the order
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rhed AOnexuUre .

ggs bto state  that the




Ut

g

1”?%!! w oo .
At ‘ :
Gestrsl HA |

' Per s \

-r-n'\[ oY u.'z

guvabett sonch
PR

-

g

impugned  order  dated 4.12.26888 although have been
iﬁﬁu:d in wublic interest, in fact the said order have
been issued pursuant to a request made by tha»inﬂumbﬁnt
working  in the Kendriya Vidyalaya, CRPF  Amerigaon,

Guwahati .

A.01 0 Trhat the fApplicant begs to state  that presently

his wife is working as a cashier, Pragliyobtish Gaolian

Eanik, Dharapur Branch, Guwahati. The «on  of the

Applicant Shri Bhaskardeep Kalita is WPG“FﬁLlf studying

¥

in Glass 11 i the 8t. Vibekananda English Academy,

Maligaon, Guuahati and he is aged about 7 years. It is

therefore the Applicant further begs to state that® in

view of the recommendation made by the Dth Central [Pay
Gommission, the Respondent ought not to have issued the
order of transfer more so when the fact has alr@aﬁy
been narrated by the Applicant through his earlier

representations.

4.12  That the épplicant begs to state that under the

Respondents certain guidelines have been maintained,-

regarding  transfer and peosting mention of which has
been made in the impugnred order dated 4.12.208d. As per
the said transfer guidelines maintained by the Kendriya
Vidyalaya ﬁangath&m the incumbent having worked less
than % years of service should not be trarmst érred, But
in the instant case the Respondents have violated their

ouwn guideline and hence the impugned order cannot

sustain in the eve of law.

4,13 That the Applicant bege te state that prior to
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impagned ordese

dabed 4.

.60,  the

jca I uRwin dents

an order dated 17,1

transferring
wome similard gitusted emplovess like that of  the
applicants 5 namely one Bri BoE. Das, but till date he

H

has not besn rele

from s present place of posting

Oy e

kIR
pY

#Et. However, the

respondente i1l date  has not vet  oi

posed  of  the

tion filed by the applicant  and pangi

disposal of his such representation iesued the orders of

transfer without any orior intimation to him.

ahate

the

tramesfer  withaut
L]

applying  thedir  ming as well the various gitidelin

by the Govi. of India and herce the

mrcier

thated 4,12

inagble in the eve of law,

tate that the

L obeing & low paid mployee,  the respondents

ought  not to have issued the order et bransfer dated

wiiioh

viclative of the varicous guidelines

the Govb. of Indiz and hence the said order im gt

the eye of law and lizble to be sel

1]

4olé That the applicant b s to state that  respondents
Mave maintained certain transfer guidelings e

g i

bransfs

el in the  said fransfer and
there has been specific mention
regarding  safeguards  to the 1o paid  emplovess like

that of

On the obther hand the applicant
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4.18 That this applicetion has been made bongfide andg

for securing the ends of justice.

GROUNDS FOR_RELIEF WITH LEGAL PROVIGIONG :

ol

wel For  that the zction of the respondents in  not

considering the representation of the Applicant before

issuance of  the dmpugned arder dated 4.12.20803 is

&=

Iheqgal and arbitrary and hence the impugned order i

hle to be set aside and guashed.

For that the impugned order dated 4.12.2888 having

issued in gross violation of various

guidelines

.
isswed by the Ministry concerned and so also  the

principles of natural justice, same is liable to be w2t

o o
Lerted

L.

o ~r
LY

For that the wife nf the Applicant being

=N

employes  of & recognised Bank st Guwahati and his son

being & minor, the guideline issued by the Sth Central

pay Commission covers the case of the Applicant and

issuance of the impugned order dated 4.12.208084 is perse

illegal and liable to be set aside and quashed holding

the same being vioclative of above recommendation.

R4 Far  that the impugned order being vieclative of

Article 14 and 16 of the Constitution of India, same is

not sustainable and liable to be set aside

For that there being a statutory provision of the

2
wlou sl

Fendriya Vidyalaya Sangathan regarding transfer and

K
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pesting  of the smployees ang the Applicant since has

not  complete yvet & years service in his present nlace

af pog

the Respondents cuaht not to . have  iesuend

the dmpugned ordér more so whien the facts were made

clezr to the srondlents .,

Waba For thaet the Respondents have acted illegally im

stated to be iseued in the

10 ae swe £ oy, e 2 o, vy
HANE NE® Deen

sued  in

ot some vested interest circle  and hence

same are liable to be set zside and uashed.

.7 For  that there Being so many senior as  well 7%

jumior officers presently  working in the Guwahati

Fegion, the Feepondents ouaht not bo have nDicked the

Applicant  without any basis more so when hiz  case i

perwiing consideration before the higher auithority.

that in any view of the matter the impugred

i not sustainzble and the Feplicant is  entitied

The fApplicant craves leave of thias Hoary hla

Tribunal to advance more grounds both factual  as

well @ legal at Lthe tims of hearing of thie

Go DETHTLES OF REMEDI

The fApplicant declares that he has no  other

alternative cand  efficaciouns remedy except by Way  of

HH

filing this application

TN



Zo MATTERS NOT PREVIOUSLY FILED OR PENDING REFORE  ANY
OTHER COURT =

The Applicant further declares that no  other
application, writ pebition or suit in respect of the
sub ject 7atfer of the instant application is filed
hefore any other Court, Authority or any ether Hench of
the Hon'ble Triburnal nor any such  application, writ
petition or suit is pemding'befmre any af  them, The
Applicant had earlier filed a writ petition peing WRC)
Nee 361172888 in the Gauhati High Court and  the same

has been withdrawn 22.9.2008 with liberty to approach

< L wEsEon hle Tribunal. Thusz this 06.
%Y gmafs o 5 ‘ ’

w‘ﬂhaﬁiﬂﬁﬁWNU%HV§?,55E¢

"It‘
) 44
Iy DB 3m
. TR iz fUnder the facts and circumstances steted above,

\% a_l;atj{ 3anch,

i - he @pplicant prays that this application be admitted,

. RALIEFS SOUBHT FOR

o

oo

records  be called for and notice be issued to  the
Respondents to show cause as to mﬁy‘the reliefs ﬁaught.
for in this application should not be gran%ed and  uwoon
hearing the parties and on perusal of the: records, be

plessed to grant the following reliefs

g.1 To set aside and guash the Annexure-~5 order dated
BA. 1288 with  all consequential benefits and  to
allow the applicant to continue in his oresent place

of posting or any place in Guwakhati in the Vight of

aforesaid transfer guidelines.

8.0 Cost of the spplication.
8.3 Any ather relief/reliefs to which the Applicant ie

entitled to and as may be deemed Fit and proper by

IV
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repmamtod by the &eurmx:y
to ﬁm Gavt. of Rxyem Indta,
Molstry of Education,

‘Eow Dalni,

The Comrm:.:mmr

2. The Kendrd ndriya Vidyalaya muﬁfﬂmno 4,
19, Yneds 'n))om) Area, W Ds e
mmm, Cohapn avuan, Guuphatiwly,

3. m@ Mﬁmnt Mﬂalmﬁr'
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4. The Principu}.,

FKandriva Vidyalnyn, Malignon,
m‘fﬂhuu“l lc

sece Ronpondanta,

Tha humble Potition of thae above-nmned

Petiticner,
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{
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l the communication dated 9.4, 97(Annexura -1)

-_ernt bA
i Haligaon, to
\endriy% via
Icns etc. of

o 5
) for furpner

! i
Vacant

$romotiIn to

apprehe

fnstead of Promoting him o .the said poaé

i 8 a matter of fact

|
|
!

i Eorwarded the same to ‘the Ag

Cpmmissgoner,

b E From

[ ) to be’ cohside

.E In the

of tha casc,

!
%etitioner one post of U, D C.

£?r being promotad to the

aionqwith with other gimilarly gitu

pdrsons kn accordance
'f , i

.Wn."congidcxlnquho “CA00 -OF -ty

—— - &

lee noiey, 1epoIL, urdeie of proceeding - i
*with ugnnlnm

R TR vy - ‘f"‘lt‘,‘ B L R IR

not accept the said promOLiu

t ime. Thereafter. the case of the

ner was again taken up when post of

vacant as will .appear. from

the Principal, ‘Kendriya Vidyalaya,

the Assgistant Commissioner,

yalaya Sangathan, whereby the
the petitioner

action, According to thae

is lying

Fresently and he is el igible for

the gaid post. He now

ds that the post wilf'Bé £illed up

]

Tferring person from oLher pPlace

patitioner

ﬁubmitted a representation before the

{
arincipal vho by his letter dated 30.7.97

CAEEE A 2

sistant

Kendriya Vidyalaya Sangathan.

tha facte narrated abOVG it

thus appears that there is a vacancx in the

2 post of FDC and the petitioner is eligible

red for the post.

were forwarded

o/

R—

facts and circumsLnncon

the raspondentg are dircected

to consider the case of the patitionar

post of UDLC

ated

with law. Whiln

patit fonny

the respondenta shall also take into
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ANNEXURE-2

, Kerdeis

Ty e
Huawahati-~11 .,

o

P

Jated 27th Dotober, 1997

on promotion from LG,

With reference to g (G Mew Delhid lettenr

Fud=26(3) /%¢

Ywi 4

VEZELIVAVeLL I dated on subject o

e I hereby report for my ¢ty in the forenoon

“7th as Upper Division Clerk on promoation from LDO.

Therefore, I reguest vk kBindly to permit  me

Join

320

Yors faithfully
May e allowsd to

r: (F/ND

dein

[ S I B = B Buad/-Illeninie

welvecd by j
Principal, : L

Maligaon

27 18,97

Mo,
ited
o
i)
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. K DELAL, pik:yzg V) o oy
Worom i= L pradip Kalita, : f{?fo.?rm&m.cm, v
Upper Division Cle rk S ;5353*3'-?};; 3;{12/19?9/ 17:15
Kenldriya Vidyal aya, '. A
Maligaon/, Cuwahati=~ 11 i A ANNEXU,QQ — ‘3
H .‘ ."!
o, ' : R '
The Deputy Commj, ssioner (Academy') N . - o
Kendpri ya Vid valaya Sangat han, L | ’ = ot
Shahid jeet Singi Marg, e ;. ‘ R
New Delhi~-16 | 3 : : ¢ ; B .
( '1‘hrough Propar Channal) ‘
" " Dated 6th Decemier'99 - !
Sub i Abeyance of Mutual Tequest transfer from K.V.Maligaon . n
to K.V.crpy, Amerigqg. Guwahati or any other

Kindriva Vid yal aYE

i
. .7 L
Rersipected Sir, . - -/ :
1 have the honour to invite your king attention to the ! |
subject cited above and sulbmit the followincj facts for favour. _l
Choynae K L hedensary actlon Pleage, ) _ .
- That Sir, since My promotion wasg offered from LeD.C. to;,]..' ‘ i
1.0). Qe afiter completion of 14 Y2ars of regular service, there~ -’ » 3E
after I have been working-as U.p. o, at.Kendriya Vidyal aya, o
HMaligaon, Cuwahati, since 27th Octobrr, 1997, ! :
Thut Sir, I would. like to fnform QU that I came to ' ll[
Kiow Sirom reli uble Pource that one station senior most y. D. C. 'y
of ilendriya Vidyal aya, Maligaon (Mg, B.K.Das) had applieq! for ‘
mutual request tran\sfer from K. V.Maligaon to KeVeCrOF Amerigog '
Vide Principal K.v. Maligaon letter . KW/ 99/ 444 -";Qated 23/ 9/9_9 .
addressed to your good Office through SKRQ,ASSisf:ant Commi ssioner i
Re7.8. Guwahati Region for seeking permission of the mutaal aa
traicfer to save and to avoid gurplus at K.v. Maligaon. In this f
ooanection, at pPresent two Sanctioned post of 1. D.C. are hold_ing i
e o sition g Per previous gtudent enrolmeat beyonl l160@: on ' i ‘
Las otherhand one Post of U.D.C. woulci- ke wl thdr avn/ decre ase ; '
in terms of ~I<V5(H.Q.) New Del hi D.o. oL the Commd ssioner letter e
LT R R _1/99—1<V{}(0&M)/ dated 20/0/'9'9 and a.nother 2nd letter No, :'
), 1»«J/')_UUU—Ul/Kvs(o&I«l)/ datea 01/10/99 E2sides, as the ney : ‘o
Pronosal hayve been anproved in the arg Of Governor's meetin.g‘ ‘:
lor Lixation of stalf sanction for the acdemic year 2000-2001 ‘!
in the gk of having upto I section 'Cia's:; I o X for one .;
D ldgtod gt Aannexuresy, as-per Kvs(d,q, ) '

zy Delhi letter

aoprehend, if the mutual b oo o
would ke come into effect by your good offijice, it ‘ :
injustice for o as junior U.p.c.

) taared .-aloyr:. Moro.over)l’ concention of
A S
ERARE T at LVeMaligeon ang ¢
iy leqgal onkg, ELemeng May nnt he denelved frog Jegitimat e

by -

D
At yer

Contdc .« s % e Op/zo

e aet ..... AN .."..\....4 $ gros - 51..,,.“,.~ T..'-..-?‘w-.—\

-
RN NITTTR R TY o t
e e s e e i
. emrae - s me e
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1{r4at Sir, my wife is a Regional Rural Bank

employee serving in,
gy jyotd gh qunlia Bank,

Lhar apur Braach, Guwahiati, which {g
heurest £rom my duty place. (4

Copy of the service certificate
Lrom the employer 1ig

enclosed for your ki perusal ).
That 8ir, my alling father An
is residing with me has bheen g
ansion last three Years i s und
Doctor's (

Dre than 6U yeuarg old who ;
ukfering- from asthma with hypat~. +

amthorigsed Medical Attendant 4 g enclosed herewith for your :
rewly referonca),

]

That Sir, my son 7 yearsg old is ‘studying in private °-
School in St,

Vivek ananda Engli sh Academy,
Lo the atandard=1 (ona ) Matden,
only brea?

3
i

Maligaon, Guwahati=11 . 4
T o tho e¢ldant san and now
e¢arner of my family as welll as my S5
are wholly dependent upo'n me.

That Sir,

years olad mother
your small fawour will

‘&nd help me render my best ser
ing, free from big

Orries of domestic life and acuate perszonal
problems, o

me

oo

lleedless

Lo mention that i1£°T am simifted to any other
Place I will

e put to l‘ota of inconvenience
your kind £avour ‘ig selicited.

In view of the f act 3,
yOUu to look  int
O

arvl di scomforta

stated alove, I earnestly request

O tie matter Personully & that mutua)l transfer
sk gltion scvnior\mo‘st UeD.Ce Erom Kendr{ya Vidyalaya, Maligaon
to another K.v.'d kept akeyance untill further implementation
Ol new stuoff sanction order for the '

Persuance of your Kvs(H, q.

) New Delhi letter referred akove as

academic year 2000-2001 in i

t.
bz great blissing to e
vices to the KVS at K.V. Mé,’l(:i.ga!:)n,2 '

Or treatment at the consulting e
A copy of the medical treatment certificate from |

o

i

2
R !
the annual Regional request transfer has already keen .done o :Ji;i
. . - ‘,.,'f." E"».
aceording to computer i sed priority list. as per criterias :,For;w;:;“:'i!ti
. . . [ . ,!*“ 1
vhich that act of your kindness I ghal ] be ever remain greatdul’” ‘*-i.’
S o
Ao you. § . .
Thank ing you in aaticipation. ) I
. '
Fnclng o= - Youcsg faithfwly, = . i
. - . X . { M : : .
o 0one nhoto gt at cony of service o . : R
certificate in respect of my | , Tz Oﬁ I
wlfo, - R 0671 ’ L
<« On2 pmtocopy of medical tre- ( PRADIP KaLITh ) :
abient cortificate Lrom autho-
timed medieal attendant 1in .
tespeel of my father. :
cIvance copy forwardeg for information & nece ssary similar T
orlion tn - : , T
oy agnistaont Comrd saioner Kendrivya Yidyalavya Sangat han,
tegional OLfice, Guwahatl Rzgion,

ialigaon Chariali Gu
) e@geiry dction wlease.

LAY £ TN
.&P .

”
N\
PRREN . n -~
o - , 4
.\ ‘\\\ /
[ RN
- L

( DPHADIP KaLITA )

wahati- 12

ior kind information & nec

‘
0

-
L
o o~

\
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S | 2y ANNEXURE-4 .
- | A

A R R i a

Fabita (thavad i )
W/ Ghei p Kalita (upe)
Cashiar

Traggyat inny Coaonlin n
Nhavapur, Guwahiti=33

KV Maligaon

anls
(Assanm)

t'u.)

T

Tho Commissioner,
Kendriya Vidyalaya
18, lustitutiona)
Shahidijeel sin
New Delhi-lg

Sangathan,
Arca,
4y Marg,

Uutcd.Zﬁbh“Unccmhqr'99
-~

Sudy - Pnnlpnnvmnnl

ol il g Fermest Leap oy
KV Maligaon Lo Ky CRrE,
in resgpect of Mr B KD
Bhattacharjen (unc)

ff*khk**ﬁ.‘:*\‘rkﬁ

Jrom
Nuctigog, | Gincaliag g
as (UDC) and smt M.

Respected ‘gir,

T have | he horengy
subject cited angve and
ol

Lo dnvite yaue Jing Attantion Lo tyo N
submit the fullowing Laces for Lavour '
your kind hecessacy action please

That i, v, G Mira Fadita Pharad i wife o

as Regional Rural Bank
Dharapur, Guwahati.,

SO Prece
Kalita has heen

SCrVing enployee under

Pragjyotish Gaonlin Ranik -Assam (N copy of
F s

i5  enclosed hoerewitl for your king
e

BOIVICO Cortir cate
berusal) which ig 10 Kk distance from my duty

place where
husband at Govi

meresiding with my: accommodation  allotied
! ilongwiLy my 7 youorn
as my ailing poor health p

with me ang wholly de

b tavone o Yyl by

WMinor gl e I
well arents-in-law who ace

residing
pendent upon us,

That sir, my husband Shrei p g
Kendriya Vidyalaya M
Octobor, 1997 ,

alita has bece

U working in
aligaon, Guwahari ag uoc

since 27tn

SN el -

L That sir, wy son’7 years

private
scheool

old is studying in
in 8t Vivekananda Bnglis Guwahati.

sh hcademy, Maliqgaon,
to the standared-1 ' ‘

That Gir, 1 am the low-pasd o

Of my Lamily G4 wal)
years old who has

arniong member, only broad
my ailing Father more
heen suffering from

O as Lthan 6y

ASthma il hypoltansion
is stil) undey Lreatmont at the consulting’ ‘doctor's (A copy ‘
Cerbificatn ju oenclocoed harowitn for

OF Lhe medien) Lroatmant
Yowr Kind perusal)

s bean't residing alone ag

a lady at the
present sitantdon

-~ o Caonld,, 2/«
- ‘3 i ’ o
/)}})?’\6@ '- - |

G
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surplus at K V. Maligaon

datd

Thaﬁ Sir, 1

onle Lransl ar

6/12/99 is enclosed her
MLty Shed 0 gaden

hushand)

Moreover,

From K.V Maligaon Lo K.V

for secking premissi

I

vVery injustice for

de

be put to lots or inconvenience & discomforts your

i solicited

you

implamentation of new staff s
mic yoar 2000-200)

vl Ny

eVer remain greatlul to you.

\

at e

nview ol the Facls”

to look into the matter personally so that mutual
of senior most UDC (Mr B.K

arnwith

"oy

Thant e

prived from legitimate rights
my busband shifted to

ctler as mentiongd in my hu

vhi

.~
Y,

Lnclo:- As above.

- Ly

).

A\

[

2)

3)

ﬂ

_boss

"he Asstt. Commissioner, Kendri
Regional OFfice, Guwah

would like to inform you that 1 ¢
Feom voliable sounrcee thal

ya Vidyalaya Maligaon of

conception of ‘apprehend if. the mutu
Lev would he come in

i

_,Qll%«’

/72 7/

ame Lo know
senioc most UDC of fendri-
Mr B K Das. had applied

one station

for mutual

HCRPY, werigoy, | Ghy.

on of mutual transfer to save and to avoid

(lowever, a copy of. the representation

ewith for.YOur ready reference sub-

¢ NG Af 1V Maligaon in respect of my

al trans~
Lo clfect by  your good office if will be

me as  the legal entitlements may not be

% Needless Lo mention that if

any other place from K V.¥aligaon 1 will

kind favour

stated above, I earncstly reque%g

transfer
Das) kept postpone untill further
anction requirecment for the acade-

noaceordance  of your Kvs (HO )  Hew Delhi
sband representation as per enclos-

choFhat acl of your kindness 1 ghall be

Yours fLaithfully,

@ry

(Smt.Mira Kalita (Bharali). °

ay Vidyalaya Sangathhn,
ati-l2 for t

1is Kind information
and necessary action please. - o

Then Genoral Managor,

lead QOfCGice,

UNRISRETATIN

i

you Lindly ta dintorven
A hoity as soon g Posgibldg
may not be deprived

J

Nalbari for hig 'k
‘The General, Secccotary, KREVIN

\

Pragjyotish Gaonlia Bank

ind information please.
STSh (HQ), Delbi with a
©othe matuer with Kvs(io)
o Lhat Leygitimate rightg

Y . q‘\
@]

(Smt.Mira Kaliga (Bharali).

WM



Sy e

}\Bl’}dr‘iya Vidyalaya S’Jl\Q;&than
' (Es tt‘ JIV Oe\.,\.'{"_)ﬂrﬁ 1 ."l"‘"h"‘

B o

- ar———_—

asddesy M LG
- 1Ry Ins Litytional -Area, - . . o
‘Snaheed"Jeet Singh Mapg, e Shigtd a0l
.Naw DDH'H--]:)J e‘lé*:_;,_,- R T AL E LR
| ) , . e RN S A RN L ceAung s -
. . . N . Y 1 t -
. . , A Y ” e b
Lo . £ ! e et -
”O,F‘ 12«‘(DT)/?®®®_PVSLE»— . T ',r . - | 4 " -
- 2 . ;-'JIYypu& Ai‘n'f“Datrh e onamuﬁ 3 8E L
AR (AN 3 ; :‘.f;"t:")a‘-ﬁﬁwi'
o o | 412,200
f STRICTIIVE SR L AGRG et Vmi e
| I, '“9““f~icn eosdl TR GRRLT
4 : o ;
P Y, ulhﬂAMgFER Doorﬁnn;.~gjqﬂg e ?'*"“1ﬁﬂd}q}ﬂm R
’ AN 25y 4 3 IR TR G S
; . HE N ~ MY SJ u (‘r R ig s {. 4y 5
: ’a.?, ﬂﬁ.,u, ﬂ ’f {,‘: U by 45, QHéuﬁ&fgrﬂhps¢‘qa(j;‘;.:
voe
‘ X
N oac o -
tho In ang?:SanceVW)th the.prowwswonq COnLaxqad in para 10{1}ror.gu -
transfer of the f ;dyalayav Sgnagathan’s  trensfer gurdelines; .3 400 7
int G 10“‘”9 WD, Q. ig terebysrordaned in. publrcﬂp1 .
arast with immed*itn,«y’tl:f‘f ‘f'gp " b, 3 et . S _“ R SRR
AN ARRFARR] P 12 R AR
"‘”"quf ﬁsn*:‘%'mm\ R e
A -ﬂ.ly ks 'w. NIRRT ‘ ~nwatﬁw~2w«» 2
GL. MName SRR g o e L R R VTP
M‘Cl: ! ' }-Jt 'N 'tr\\ﬁﬁefled ‘i_‘.";;T!['ax‘tgz‘Fer'f‘ed "' L‘n nv 4‘.‘. 0
_____________ L o From KV To Iy Bodre, g, 1 ’
1o L ittty T e it A cOUTE LG
e m e R A PR TR L
R T et e e - P e g e ' b = a e e - ] N
O/ e o . ‘ STSRAmREEESEsnr szt zanw LS 9
g JﬂI"T - "‘ ‘-f' ':' tee ..!.IJ ) "ot ﬂ!h;iff r tl " .
i Iy divay, ‘| “ T e~ 115 . . ¢y ...
J.0.C. " R eIy 4 gl ( 3
! 4 R VIPE A . \ .
! " ‘("’:,3""'7 ."x o "-'.:l- Qe '{\. ,,‘j’] :
21 PM John. N e el ATl et
St Nf) 1 ,Jalaha] 11 ‘W.U[nh‘u.t?-,w?.-, Fos 2.2 16 4 it
- fe' - . . “. ’ - :
0z, OP Gupta ~-° R T : ..."-JLT”' gl
pta 5 No 1 Bhopa] MO, Cua tior T TEARRRTRE s
. i - ’ h o e
22, Ashok Budhwani - : Yoo “r. {7 O . .
= - NC). g oo - -
ny | Ceng ~J5J§”d° -ﬁ\EH§L§9:i,rta'8"’“Hw~ﬂ“'§%“s”" S
“ arayan ¢ Lo ' i N
¢4. Narayan Ch.Das Oum QPm Dot Cherrs
03, RE p S AL P T B L LR R
T Prasad Ny CREF’ Durcanyr Farahba A A
@6, Raj AR AR B SR R I PN BROAGH A% L !
‘)' o - . e - ., O
aJesh kr, AR gRD ghand1garrw LMEOGH: iz Hiew sennt wegT
v -;. ~‘v-.!l LI 4l\j}j ..~ > It"qg:i .‘.{‘("q--‘ C'a 4“)'
B7. P Kalita " ‘ .

@58, sD Devangan
93, AK Sharma: |
10, RT Shacina
e HNirmal ke,
gﬁjQ //

Na11a

WQ

-, ]’l ak} };}jl(}ﬂ

el

Juld

No.s Korpa
Lo m'-.".‘\'

PR RRaLE

Y

) g"_-lp.. <4

NJgto;*

Falamgur

[N

e

.
_SEC

BF

Sontd,

LA

1
b
.

Dhanpuir

Jodheur

Ldyetipuran

F’:\}\ " ‘.:h

- 2

P

PRTEEN e
USRS ¢ F74 & SR

BlLEN 0

EE LR

ST

IR PRI

i. .‘:" ‘.'“

€f ! Ve

AEETRR IR

g ] o

ohy ‘ NS N

s Ty
.'| "‘2?' '

LIS W



mawmmmuxmmmxmmu L B 3 o b G o

A_,

) v, M /ﬂg (ZF)
v : \e’“
. ‘;Y .; . Voo
:;; . > .,}‘.I‘
W .
;z
) ' RV AT Boobdbe ey gt g 4
"A "' l,'}"," N ‘a . v’:"'. -:\
[ ) Vg o AR SR _:,!,] 'u_K‘ - ' 1
Voo : O U S U TV
) Ty Ly ISR TR g
- Noabes, L MTOREVASSLESNITU) =S LS e
Nans gl b ohel, 5 ST T .
-2~ .
T e et e e ——— e T -uu——...-—-»--*-J.-“t-..b.-—,qﬁ'.‘:‘-“x— " AT e 0 e . ;" ‘
[ 2 - 1Y -t \ 4~ ..... ..
v . z
: *":::::::::::r:t::::;::::::::~::::::::::;x::::::&::::rt;::::'-' )
. g N L
- ) ! P
{ (\i L“P"l *y VAT p e LYY Pre vt ) P“‘ ‘”“d Q’nrf\‘(,.‘ﬁg ‘vI
R Pmt*an Phand,mu big ;uqt-APathanuotn,aufhangahbhurzr'V BOEeen oty
h g G (VRIS xrim a9 oV e s llor gadd ae aLAEIV RN
VL Rakash Fandey - Manaur i Jagdishourvfon.mf A1y 1amnat
4o VE Mishra Chak°l1,hanpur~~ A3 By -1 :
LEAT I g e e O TRk amgit 0
Uo PUKL Ghukg Gomt.in 3gar “ Ge ndw Lol
Y. DL Jawanarii Alnayc Fo.. 4 Cocwwn s '
P17 CP Singh No . Gaya Buharo rnermai Frge

f.

B& Yaday NG, 1 Baraunj

K Varma Burkhunda
. ‘.

' N iy

Bidoy Kumar - NGO 1 Patng

Tt

P <aikia ~pur

Ta
\--—~—“*—““_‘f:

R. Yaday THIBHL Varanab1
¢ oy N |

. Kachhap, ‘,Namkum Ranch1

RN Prasad "agmglilp

RE Paukan T el o

NO. 1 D1nqan
f’ll""

Bal Mukand .- No.2 Jhangi

Sain.

. P ' A 1
fthaiig o )

NRDR A
MoKamaghat :
HE AN L VAR S B Lot ey M9 L

Singharszi

A L SEP e an g
Mrhunnarw AFO . :
e LS e e
wayQDWr )
HRE g WL g el L s
Fhandrdpura :
e a8 S AR I SRR

HMign uf,arﬁur
P I

) ¥
fluea

v

- s
)" . '

Taltehat - : ’

. Lyt 'r‘.‘\):'n':‘ (\I:‘ .3 .'?::‘
: - : e : a '
{Twanty Sis cases Dnly) -
. » 1 3.0 !
This dssuss vatn the auproval of Tompetant Authority,
C ' LTI T IR T R

PR

R YA

(For . Agdarwst )

S Commtst oo [RYnrsen
, \( ! oAy '
OECTRL S I i A ‘
i
. .



/‘ . C * vk, 4

Copy to:

'y ‘ . ' 4
BN i

The teacher/employee concernad. , - : e N T
e ' :4"?‘“" ' ’ RN B ! ) VA

2~ The Principal, of the Vidyalaya from where the teacher/employee .
has besn displaced. + The concerned teacher/employee may. be
- relieved immediately. ' “In case. the said teacher/employes *'1s!: a
female.” or physically handicapped as per' the standard '
guidelines framed by Qovt. of India, the said teachar/employes
- should not - Le "ralieved, Intimation to this effect shouid be - - :
Csent tofcorresponding Vidyalaya/ _both the Regional -Offices/ - i
KVS(HQ) 1immediately . so that further appropriate action can be
taken, . Representation‘of the teacher also should be sent: to
KVS(HQ) for records. SEE : ‘ : B AL
‘ . A !, : . .o oy
3 The Principal + of .the Kendriya Vidyalaya to whare 1 the
- teacher/employes .. has been

~ transferred’' for {nformation :and
- hecessary action.: In - case of

receipt cf - information ag
~indicated at $1.Mo.2 above, the teacher/emgloyee from his
Vidyalaya should not be relieved an

d the matter be—reported to T
this office forthwith to enable KVS(HQ)

for-- locating  another
teacher/employee from the diaplacement zone, - .

4~ The Asstt. Commissioner, KVS, A1l Regional Offices,

-  The General Secretar

ies of recognized service Associations ‘of .
KVS. o o .. : T
6= 0.8.D. "(H.R.M.) o - Ll
- 0.8.0. (Def.), . . ' | o

6= A1l oy, Commissiohere/ Asatt, Cohm1asioner3/$r.Admn. Officeré/
Audit Officers and Education Officers of KVS(HQ) . T

¢
.

. ‘ ({‘
E.A to the Commissionar, Kvs. , . ' '

10~ ‘QGuard file/Notice Board;

/ | .o
(Dr. E. Prabhakar)- !
Education Officer
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. KeVeHBaligeon, Suwahat i= i1

Mr. PoKalita,
Yo 12e Co

s, » -
The Comm{ ami.')nex. : R o
Kedriya Vidyal aya Sm';aahm. B
. 18, Ingtitutional Area, - S
: maﬁiﬁj@et fﬂ.ng W Eg‘ ) . "j‘:;,i’i_.f: ':_":1. o
- How %lhi"lc . o :
| ) “‘Dated -11h n«mm@r*aum
Wb e POskponement of. ﬁ;tmwﬁnr mn ryumgc ﬁ,m&.erea%_; .
#d modification of trenafer order mmm o
gre gher wum—n.ﬁ;, c:z,g y,, RS
ﬂ’.r,\

1 huV@ the honour o awme your kind sttention & k"?‘m
- subject cited above axd submit the E*:Mmﬁag Lacty ﬁ*ﬂ: ﬁa%@z“@??-g_’—f
" your kind nemnszeary action ploasse. . S
' 1. That I, have been woarkilg ﬁm UDe sinee 2%h Gct:‘:abmg%
1997w ReVeMallgmn, Guuahati. o« . e
| That $ir, I @amo to knoy ﬁwm muaalc 8ouree ttm&* I %*sm%

Deen posted at KeVeRir Juli a\runachat Prag qdmrm on mgmi.w izﬁtef@%
ag DEY your direction, : g

- Thet Sir, my wife s gn @mpmyma of wmgjyutizz% ma%ma
- Bank - under Regional “ural fank has been wotking st Dharaper = 0

Guwshati=33 (Assan) (Acopy of the &@wim U@Etiﬂi@uuﬂ ig mmwmﬁg
herewith for your kind perugsel )

That 3ir, my Fight years mm@z* cehimin‘ mmdying m @:. oo
- Vivek ananda. r’n-:;li.a"s AQ Qemy Mal i(}mﬂu @uwma{t z. tn the g&awﬁsm m
«Il. Under gsecondory Bo.ard of mmmimx A&mmﬂ‘s as ehree 48 nn any..fi?fl_,
- look sfter my son - @ thak future wwa@.ian 1ife mayf Nt b *mmw.{f
",_?_f  That  9ir, myv alling fatéw more than 50 ymm ::m whey
s rxeatding vwith me buas een mwﬁmiw from Agthms with ~€ma&%@‘&m%ﬂ
1set four YO ars s-till unde g txc:e:«mmfm at: the mnsulting %&%m
(A cr;my of e Medical czrwtmm G@z@i%*ﬁ;ﬁtwia onel o ped m;rwwi&th? ‘
Tthat 3ir, 1 an the lawepaid earningwember, oaly éaww.ﬁ ééwwz
m; & my iamily ag well as my aum@ mm..?wr, 83 they are omt t:.
sta without hel ping of myself and: mmp@r eare. Horenpver I would
“like to mﬁoxm you ttut there i ig a mav& z»*it‘m mntaiwﬁ im zfawe‘ga
| ment al ru1e= arh mw hua aband awi wma *am @mnlfeycwa m&y e -

o0sted € the acarest o tip statiuﬂ a8 Ner rale. ﬁm&f‘mm ?«?«?2@%%?5@

to mentioned that 4F I gn shifted to any ather ol ace Exom @aﬁwmmﬁﬁ_

Clty I will be. DUt Lo Yot § of incwvmmnc@ & digeomnBort your’

kind tavour lg. mlidtﬁmﬂa in.this mrmcc:tionp I had alreody .,g.mw
mitted in my previowa aonlication d st od Gﬁ/ 12/99% . (A nh@&amwy |
af the sanc is eaclosed herewith for yauz: kind oerugsl Je

WW(%J‘ T - mnm.,‘...'.gf@ .




CRPFeamerigoge Suwahiati.

| T (;;? |
-2~ S A
Thet SLr, 1 unto bring to your kind ateention 0 ook

of UDC ip likely to be vacont of Keadriya Widlays Vidyelayes
Mo has been transfered o f«fmﬁirge@ ":

 Vidyalayse Maligaon as per your good @fiim direction.

In view of the facte m.m:.m a)ﬁ:mm: 1 egrneetly reg @s«st m&

ko look ln the matter mrmn&lly @ that my egquesk 'Mmsxﬁax‘ may

- please be posted within grester Guwahatl olity. For which tzmt @m
of your kindnwgg I shall be ever mmaﬁin gGregtial 5 You.

Fh.wthg you in mtimmau@m

Yours ﬁait;ézfm;ib ’

- o~
{ Pradic Rari
Paclog s~ 1._ tne nmmmny mﬁ .
the Service Certificate
,( in raspect of my '
2 Orm photoeopy of M@-‘zﬁir&l
- treatment mrtiﬁicm@
(in rwu@m of my.

B e (/"zewm ?ckaww‘w A aé"“/;";/??;;”” B
lo Advance copy £or warded for {n mmzm wid mmnm: w@%"

actinn nléeast.

2e Tho Assthte Oomrd ssloncr, «W@ &uwmeﬁ:i ﬁecgt';p:&g mea,, if.;,aemn i
Charlalle Guwshati~12 for immediate. Aecancary action ﬂiu*&%u‘i% !:;

a riquest thet applicition may be ferwarded for snwerd £f .
avleaton to KV (1, 0. ) New Delhd for taking achbion,

3. Tre Priocipal KeV.daligaon, Sauihgbiedl €or mmmimry ﬁf*mr:m
rlevaw with a request to forward She ool icuation Lo dhe 2
Apot te t'\::mm%inn. KV 3¢ Guwaﬂﬁti Rm;;mrx tor £am:~w: esfzm




